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THE CIVIL COURTS ACT, 1977 (1920 A. D)
Act No. XLVI of 1977.

[Sanctioned by His Highness the Maharaja Sahib Bahadur per Chief
Minister’s endorsement No. 8372, dated 11th September, 1920 read with State
Council Resolution No. 1, dated 8th Apnil, 1925. (Notification No. 14-L/81)
and published in Government Gazette dated 16th Chet, 1977].

1. Short title, extent and commencement.—(1) This Act may be called the
Jammu and Kashmir State Civil Courts Act, 1977.

(2) It extends to the whole of Jammu and Kashmir State. It shall come into
force on the 1st day of Baisakh, 1978,

2. Definitions.~In this Act, unless there is something repugnant in the
subject or context,~

(i) “small cause” means a suit of the nature cognizable bya Court of small
causes under the Small Cause Courts Act ;

(ii) “value” used with reference to a suit means the amount or value of the
subject matter of the suit.

3. The High Court.—There shall continue to be a High Court for the Jammu
and Kashmir State.

4, Civil appellate jurisdiction.—The High Court shall be deemed for the
purposes of all enactments for the time being in force to be the highest Civil
Court, of appeal or revision. [***]

5. Rules forwork in High Court.—The High Court shall make rules fdr the
transaction of the work of the High Court.

6. Ministerial officers.—(1) The High Court shall have a Registrar and shall
have the power to appoint such ministerial officers as may be necessary for the
administration of justice by the Court and for the exercise and performance of
the powers and duties conferred and imposed on it by this Act.

) The Registrar and the ministerial officers appointed under this section
shall exercise such powers and discharge such duties of non-judicial or quasi-
judicial nature as the High Court may direct.

1. Words *subject to the control of, and the judicial power exercised by His Highness the
Maharaja Sahib Bahadur® deleted by Notification No. 3-L/85 publi in the Government
Gazette dated 8th Bhadon, 198S.
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(3) Any ministerial officer may be suspended or dlsmxssed from his office by
order of the High court.

7. 'Superintendence and control of subordinate Courts.~(1) The general
superintendence and control over all other Civil Courts shall be vested in, and
all such Courts shall be subordinate to, the High Court.

(2) The High Court shall from time to time visit and inspect the proceedings
of the Courts subordinate to the High Court and shall give such directions in
matters not provided for by law as may be necessary to secure the due
administration of justice.

8. Power to make rules.—(1) The High Court may make rules consistent
with this Act and any other enactments for the time being in force—

(a) providing for the translation of any papers filed in the High Court
and copying and printing any such papers or translations, and requiring from
the persons at whose instance or on whose behalf they are filed payment of the
expenses thereby incurred ; |

(b) declaring what persons shall be permitted to practise as petition-
writers in the Courts of the State, regulating the conduct of business by persons
so practising, and determining the authority by which breaches of rules under
this clause shall be tried ; (

(c) determining in what cases legal practitioners shall be permitted to
address the Court in English ; |

(d) prescribing forms for seals to be used by those Courts ;

(e) regulating the procedure in cases where any person is entitled to
inspect a record of any such Court or obtain a copy of the same, and prescribing
the fees payable by such persons, for searches, inspections and copies ;

() conferring and imposing on the ministerial officers of the subordinate
Courts such powers and duties of a non-judicial or quasi-judicial nature as it
thinks fit, and regulating the mode in which powers and duties so conferred and
imposed shall be exercised and performed ;

(g) prescribing forms for such books, entrncs, statistics and accounts as it
thinks necessary to be kept, made or compiled in those Courts or submitted to
any authority ;

2 provxdmg for the mspectlon of those Courts and the supervision of
the working thereof ;

(i) regulating the exercise of the control vested in the High Court by
- section 35(4) of this Act ; and

|
|
|
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(i) regulating all such matters as it may think fit, witha view to promc:ing
the efficiency of the judicial and ministerial officers of those Courts, and
maintaining proper discipline among these officers.

. (2) 'Whoever breaks anyrule made under clause (b) shall be punished with
a fine which may extend to fifty rupees.

9. Registers, books, accounts ur. .iGtements tc ve kept amiﬂtmished by High ‘

Court.—(1) The High Court shall keep such registers, books and accounts as
may be necessary for the transaction of the business of the Court.

(2) The High Court shall comply with such requisitions as may be made by
Y{the Government] for certified copies of, or extracts from records of the Court
and the Courts subordinate thereto.

10. Procedure of High Court in exercise of Civil jurisdiction.—(1) The
High Court, when sitting as a Court of Civil Judicatu~+. shall take evidence and
record judgements and orders in such manner as i, _y rule, directs, and may
frame forms for any proceeding in the Courts in the excrcise of its civil
jurisdiction.

%(2) Repealed.

11. Extraordinary original jurisdiction of High Court.—The High Court has and

shall have power to remove and to try and determine as a Court of extraordinary
original jurisdiction any suit being or falling within the jurisdiction of any Court

@

i

subject to its superintendence when the High Court shall think proper todo so,

cither on the agreement of the parties to that effect or for purposes of justice.

12. Probate jurisdiction of High Court~The High Court shall have such
power and authority in relation to the granting of probates of last wills and
testaments and letters of administration of the goods, chattles, credits and
all other effects whatsoever of persons dying intestate whether within or
without the State as are or may be conferred on it by any law for the time being
in force. -

13.  Classes of Courts.—Besides the High Court, the Courts of Small Causes
established under the Small Cause Court Act, and the Courts established
under any other enactment for the time being in force, there shall be the

foliowing classes of Civil Courts, namely :—
(1) the Court of the District Judge, also called the District Court

(2) the Court of the Additional Judge ;

1. - Substituted by Act X of 1996 for "His Highness".
2. SectionlO(Z)lg-hdbyNoﬁﬁmionNo.}L/&s published in the Government Gazette dated
Sth Bhadon, 198S. ‘

A
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(3) the Court of the Subordinate Judge ; and

(4) the Couri of the Munsiff,

14, Civil districts ~(1) For the purposes of this Act '[the Government] shall
divide the territories of the State into civil districts.
- |
(2} '[The Government] may }on the recommendation of the High Court]
alter the limits or the number of these districts.

¥15. District Judges.~The Government shall on the recommendation
of the High Court appoint as many persons as the Government think necessary
to be District Judges and shall post one such person to ¢ach district as District
Judge of that District : !

Provided ithat the same person may, if the Government on the recommen-
dation of the High Court think fit, be appointed to be District Judge of two or
more districts}.

iv  Additional Judges—(1) When the business pending before any District
Judge requires the aid of an additional Judge or Judges for its speedy disposal,
‘[the Government] may *[on the recommendations of the High Court] appoint
such Additional Judge or Judges as may be necessary. T

(2) An Additional Judge so appointed shall discharée any of the functions
of a District Judge which the District Judge may assfgn to him, and in the
discharge of those functions he shall exercise the same powers as the District
Judge.

417. Subordinate Judges.—The Government may |after consultation with
the High Court fix the number of Subordinate Judges to be appointed and
when there is a vacancy in that number, may appoint such percon as is
recommended by nc High Court to the said vacancy.

"[18. Munsiffs —(1) The Government may after consultation with the High
Court fix the number of Munsiffs to be appointed and, wiica there is a vacancy
in that number, may, subject to rules, xfgz;)ny, made under sub-section (3),
appoint such person as is recormmended by the High Caurt to the said vacancy.]

Substituted by Act X of 1996 for "His Highness".
i%esned vy Notification No. 3-L/8S published in Government Gaeette dated Sth Bhadon,

Section 15 substituted by Act XIV of 2002. (For earlier amendments sce Act X of 1996, Act X1
of 2000 and Notification 3-1L /85 published in Government Gazette dated 8th Bhadon, 1985).
Substituted by Act XTV of 2002 for "His Highness". (For earlier amendments see Act Xof 1
and Act X1 of 2000).

ix;iéned by Notification No. 3-L/85 published in Government Gazztte dated 8th Bhadon,

Section 17 substituted by Act XIV of 2062. (For earlier amendments see Notification 3-L /85
ggtlished in Government Gazette dated 8th Bhadon, 1985, Act X of 1996 and Act XI of ).
ion 18 (1) substituted ibid.
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(2) Whenever the business pending before a Munsiff requires the aid of an
Additional Munsiff for its speedy disposal, the High Court may with the
previous sanction of '{the Government], appoint an Additional Munsiff and
such Munsiff shall discharge any of the functions which the Munsiff with the
approval of the District Judge may assign to him and in the exercise of these
functions he shall exercise all the powers of the Munsiff.

(3) The High Court may, with the previous sanction of }the Government],
make rules as to the qualifications of persons to be appointed Munsiffs.

19. District Court to be principal Civii Court of original jurisdiction .—The
Court of the District Judge shall be deemed to be the District Court or principal
Civil Court of original jurisdiction in the district.

20. Original jurisdiction of District Judge in suits.—Except as otherwise
provided by any enactment for the time being in force, the Court of the District
Judge shall have jurisdiction in original civil suits without limit as regards the
value.

21. Pecuniary limits of jurisdiction of Subordinate Judges and Munsiffs.~(1)
The jurisdiction to be exercised in original civil suits as regards the value by
any person appointed to be a Subordinate Judge, or Munsiff, shall, *[be
determined, by the High Court] either by including him in a class or grade,
or otherwise as ¥it] thinks fit.

(2) The jurisdiction in the case of a Subordinate Judge may be without limit,
but in the case of a Munsiff shall not extend to suits the value of which
exceeds one thousand rupees :

Provided that *[* * *] the High Court ‘[ma}a direct by notiiication in the

Government Gazette with respect to any Munsiff named therein that his

jurisdiction shall extend to suits of such value not exceeding %[five thousand
rupees] as may be specified in the notification.

§22. Local limits of jurisdiction.—(1) The local limits of the jurizdiction of
a Subordinate Judge or Munsiff shall be such as the High Court may define.

(2) When the High Court posts a Subordinate Judge or a Munsiff to a |
district the local limits of the district shall, in the absence of any directions to
the contrary, be deemed to be the local limits of his jurisdiction.]

1. Substituted by Act X of 1996 for "His Highness".

2. Substituted by Act XIV of 2002 for "His Highness". (For earlieramendments see Act X of 1996
and Act XI of 2000).

3. Insection 21(1R1as amended by 6-L/82 words "be determined by the High Court” and *it"
substituted by Notification 3-L/85 published in the Government Gazette dated 8th Bhadon,

© 198S.

4. In section 21(2) proviso words "His Highness may on the recommendation of" omitted and
"may” inserted by Notification 3-L/85 published in the Government Gazette dated 8th
Bhadon, 1985.

S. Substituted by Act III of 1974 for the words "two thousand and five hundred rupees”.

6. Section 22 recast by Notification 3-L/85 published in the Government Gazette dated Bth
Bhadon, 1985.
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. 2. Apecml Judges.—~The Government, after consuitation with the High
umrt appoint any person to be an Honorary Subordinate Judge or Honorary
Munsiff and the High Court may confer on any such person all or any of the
powers conferable under this Act on a Subordinate Judge or Munsiff with
respect to particular classes of suits or with respect to suits generally in any local
area.) .

|

24. Peower to invest Subordinate Judge and Murisl:ff with Small Cause
Court  jurisdiction and Small Cause Court| Judge with ordinary
Jurisdiction—(1) *The High Court] may, by notification in the Government
Gazette confer, within such local limits §as it thinks fit,] upon any Subordinate
Judge or Munsiff, the jurisdiction of a Judge of the Court of Small Causes
under the Small Cause Court Actfor the trial of suits cognizable by such
Courts, up to such value not exceeding five hundred rupees in the case of a
Subordinate Judge or two hundred and fifty rupees in the case of a Munsiff,
Has it thinks fit,] and may withdraw any jurisdiction so conferred. ‘

(2) YThe High Court] may, by notification in the Government Gazette ,
confer within such local limits }fas it thinks fit] on any Judge in charge ofa Court
of Small Causes all or any of the powers conferable on a Subordinate Judge
or a Munsiff with respect to particular classes of *[suits] or with respect to
Ysuits] generally in any local arca.

25. Exercise by Subordinate Judge of jurisdiction of District Court in certain
proceedings.—(1) The High Court may by general or special order authorise
any Subordinate Judge to take cognisarce of, or any District Judge to transfer
to a Subordinate Judge under his control, any of the proceedings hercinafter
mentioned or any class of those proceedings s.peciﬁcd in such order.

(2) The proceedings referrzd to in sub-section’ (1) are  the following,
namely—

(a) proceedings under the Probate and Adminisiration Act which cannot
be disposed of by District Delegates ; and references by Collectcrs under
the fifth paragraph of the Third Schedule of the Code of Civil Procedure ;

(b) proceedings under the Guardian and Wards Act.

'(3) TheDistri::} e maywithd: aw anysuch proceedings taken cognisance
of by or transferced (0 a Suvbordimate Judge and may either himself

1. Section23 inserted by Act XIV of 2002. (For eailier amendments sce Notification 3-L/85
lished in Government Gazetie dated 8th Bhadon, 1725, Act X of 1996 and Act X1 of 2000).
2. in sub-sections (1) and (2) of section 24 for the words *His Higbncss the words "the Hi
Court", the words "as he thinks fit", the words "as it thinks fit" and for the word * cases”, the
word *suits® wherever used substituted by Notification 3-L/85 published in the Government
Gazette dated 8th Bhadon, 198S.
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dispose of them or transfer them to a Court under his control competent to
dispose of them.

(4) Proceedings taken cognisance of by or transferred to a Subordinate
Judge, as the case may be, under this section shall be disposed of by him, subject
to the rules apphcable to like proceedings when disposed of by the District
J udge .

26.  Place of sitting of Court.—(1) '{The High Court] may fix the place or
places at which any Court under this Act is to be held.

(2) The place or places S0 ﬁxcd may. be beyond thc local hmxts of the
jurisdiction of the Court e

3) Except as may be otherwisc provided by any order under this section, a
Court under this Act may be held at any place within the local limits of its
jurisdiction,

27. Suspension orremoval—(1) Any District Judge may be suspended or
removed from office by the Government] on the report of the High Court.

3(2) Any Subordinate Judge or Munsiff may be suspended from office by
the High Court subject to the confirmation of the Government or removed from
office by the Government on the report of the High Court.]

-28. Control of Courts —Subject to the general superintendence and ‘control
of the High Court, the District Judge shall have.control over all the Civil Courts
under this Act within the local limits of his jurisdiction.

29. Power to distribute business.—Notwithstanding anything contained in
the Code of Civil Procedure, every District Judge may by written order
direct that any civil business cognizable by his Court and the Courts under
his control shall be distributed among such Courts in such manner as he thinks
fit:

Provided that no directionissued under this section shall empower any
Court to exercise any powers or deal with anybusiness beyond the ‘limits of
its jurisdiction.

30. Ministerial officers of subordinate Courts.—(1) The ministerial officers
of the District Courts shall be appointed, and may be suspended or removed
"by the Judges of those Courts respectively.

1. Substituted for "His Hi ncss' by Notification 3-L/85 published in the Government Gazette
dated 8th Bhadon, 1
2. Substituted by Act XIV ‘of 2002 for "His Highness". (For carlier amendment see Notification
3-L/85 published in Government Gazette dated 8th Bhadon, 1985, Act X of 1996 and Act XI
of
3 Section 27 (2) substituted ibid.
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(2) The ministerial officers of all courts controllea by a District Court, other
than Courts of Small Causes, shall be appointed, and may be suspended or
removed by the District Court.

(3) Every appointment under this section shall I:Je subject to such rules as
1[the High Court] may prescribe in this behalf, and in dealing with any matter
under this section, a Judge of a Court of Small Cayses shall act subject to the
control of the District Court.

(4) Any order passed by a District Judge under this section shall be subject
to the control of the High Court. ;
. 1
31. Powers to fine ministerial officers —(1) A Digstrict or any Court under
the control of District Court mayfine, in an amount not exeeding one month’s
salary, any ministerial officer of the Court for misconduct or neglect in the
performance of his duties.

(2) The District Court may, on appeal or otherwise, reverse or modify an
order made under sub-section (1) by any Court under its control, and may, of its
ownmotion, fine up to the amount of one month’s salary any ministerial officer
of any Court under its control.

32. Delegation of District Judge’s powers—~A District Court may, with the
previous sanction of ![the High Court], delegate to any Subordinate Judge in
the district the power conferred on a District Court by sections 28, 29 and 30
of this Act and section 24 of the Code of Civil Procedure, to be exercised by
~ the Subordinate Judge in any specified portion of the districts, subject to the
control of the District Court, ‘

33. Appeals from District Judge or Additional Judge —(1) Save as otherwise
provided by any enactment for the time being in force, an appeal from adecree
or order of a District Judge or Additional Judge exercising original jyrisdiction,
shall lie to the High Court.

L
(2) An appeal shall not lie to the High Court from a decree or order of an
Additional Judge in any case in which the decree or order had been made by
the District Judge, an appeal would not lie to that Court.

H34. Appeals from Subordinate Judges and Munsiffs.—(1) Save as afore.a:d
an appeal from a decree or order of a Subordinate Judge or a Munsiff shall lie
to the District Judge.]

(2) Where the function of receiving any appeals which lie to the.District
Judge under sub-section (1) has been assii;ne to an Additional Judge, the
appeals may be preferred to the Additional Judge.

1. Substituted for "His Highness" by Notification 3-L/85 pubﬁishcd in the Government Gazette
dated 8th Bhadon, 1985.
2. Section 34 substituted by Act XIII of 1989 §. 2.
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(3) An appeal from the order of the District Judge on the appeal from the
order of the Subordinate Judge or the Munsiff under sub-section (1) shall lie to
the High Court if a further appeal from the order of the District Judge is allowed
by the law for the time being in force.

35. Power to transferto Subordinate Judges appeals from Munsiff—(1) A
District Judge may transfer any appeals pending before him from the decrees
or orders of Munsiffs to any Subordinate Judge under his administrative
control competent to dispose of them.

(2) The District Judge may withdraw any appeal so transferred and either
hear and dispose of it himself or transfer it to a Court under his administrative
control competent to dispose of it.

(3) Appeals transferred under this section shall be disposed of subject
to the rules applicable to like appeals when disposed of by the District

Judge.

(4) The powers conferred by this section shall be exercised subject to such
general or special orders as may from nme to time be issued in this behalf by
the High Court.

135-A. Except as otherwise provided by this Act any powers that
may be conferred by the High Court on any person under this Act
may be conferred on any such person cither by name or by virtue
.of office.]

36. Continuance of powers of officers.—Whenever any person holdmg an
office in the service of the State who, has beeninvested with any powers under
this Act throughout any local area is transferred or posted at any subsequent
time to an equal or higher office of the same nature within a like local arca, he
shall, unless the High Court] otherwise directs or has otherwise directed,
exercise the same powers in the local area to which he is so transferred or
postcd;

37. Vacations—(1) Subject to such orders as may be made by ¥the
Government] the days declared in the Jammu and Kashmir Government
Gazette by *[the Government) as public holidays shall be observed as close
holidays in Civil Courts.

-

X lS;‘ecmt:on 35-9@5 inserted by Notification 3-L /85 published in Government Gazette dated 8th
don, 1
2. Substituted for "His H ness by Notification 3-1./85 published in Government Gazette
dated 8th Bhadon, 1
3. Substituted by Act X of 1996 for "His Highness".

o
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(2) A Judicial act done by a Civil Court on a day specificd as close holiday
shall not be invalid by reason only of its having been done on that day.

38. Transferof proceedings.—Subject to the provisions of any cnactment for -

the time being in force, the High Court may of its own motion, or on the '

application of party, withdraw any proceeding which is pending in any Court
subordinate to it, and for the withdrawal of which provision is not made in
sections 24 and 141 of the Code of Civil Procedure, and may. either itsclf
dispose of the proceeding or transfer it for disposal to any other subordinate
Court.

39. Continuance of proceedings on termination of jurisdiction of a
Court.—(1) Where any Civil Court has from any cause ccased to have jurisdiction
with respect to any case, any proceeding in relation to that case which, if that
Court had not ceased to have jurisdiction, might have been had therein may be
had in the Court to which the business of former Court has been transferred.

(2) Nothing in this section -‘pliestotasesforwhich' provision is made in
paragraph 17 of the second ule or section 37. of the Code of Civil
“ Procedure or in any other enactment for the time being in force. N

40. Bar against trigl of certain suits and app’e."Js’.-(l) The presiding officer
of a Civil Court shall not try any suit or other proceeding to which heis a party
or in which he is personally interested.

(2) The presiding officer of an Appellate Civil Court under this Act shall not
try an appeal against a decree or order passed by himself in another capacity.

(3) When any such suit, proceeding or appeal as is referred toin sub-section
(1) orsub-section (2) comes before any such officer, the officer shall forthwith
transmit the record of the case to the Court to which he is immediately
subordinate, with a report of the circumstances attending the reference.

(4) ThcsupcﬁorConnshanthereupondisposcofthevcasQ&hderwcﬁmu
of the Code of Civil Procedure. ' :

41. Subordinate Court defined.~For the purposes of the last foregoing
section the presiding officer of a Court subject to the administrative controlof
the District Judge shall be deemed to be immediately subordinate to the Court
of the District Judge, and for the purposes of the Code of Civil Procedure, the -
Court of such an officer shall be deemed to be of a grade inferior to that of the

42. Saving~All powers conferred, local limits of jurisdiction of Courts
defined and all places fixed for holding of Courts before this Act comes into




Force shall be deemed to have been conferred, determined and fixed under his Act.

In every enactment for the time being in force and in every appointment, order, rule, bye-
law, notification, form and document all references to the High Court or the Judge of the

High Court shall be constructed when necessary and with such grammatical variations as
may be required as having been made to the High Court Judicature, Jammu and Kashmir
State, or a Judge thereof, as the case may be, except when the contrary intention appears

from the subject, or context.
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Separate paging is given to this part in order that it may be
filed as a separate compilation.

PART Il

Laws, Regulations and Rules passed thereunder.

GOVERNMENT OF JAMMU AND KASHMIR
CIVIL SECRETARIAT— DEPARTMENT OF LAW,
JUSTICE AND PRLIAMENTARY AFFAIRS
(LEGISLATION SECTION), JAMMU/SRINAGAR.

Jammu, the 315t March, 2026.

The following Act as passed by the Jammu and Kashmir Legislative
Assembly received the assent of the Lieutenant Governor on 31% March, 2026 and is
hereby published for general information :—

THE JAMMU AND KASHMIR CIVIL COURTS
(AMENDMENT) ACT, 2026
(Act No. VI of 2026)
[31% March, 2026]

An Act to amend the Jammu and Kashmir State Civil Courts Act, (Svt) 1977.

Be it enacted by the Legislature of Union Territory of Jammu and
Kashmir in the Seventy-seventh Year of the Republic of India as follows :—

1. Short title, extent and commencement.— (1) This Act may be
called the Jammu and Kashmir Civil Courts (Amendment) Act, 2026.
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(2) It shall come into force from the date of its publication in the Official
Gazette.

2. Substitution of expressions “Munsiff” and “Subordinate
Judge”.—In the Jammu and Kashmir State Civil Act, (Svt) 1977 (hereinafter
referred to as the 'principal Act’), for the words "Munsiff" and "Subordinate
Judge" wherever occurring, the words, "Civil Judge (Junior Division)" and "Civil
Judge (Senior Division)" shall respectively be substituted.

3. Amendment of section 21, Act No. XLVI of (Svt) 1977.— In
section 21 of the 'principal Act', in sub-section (2) :—

(i) for the words, "fifteen thousand rupees" the words, “ten lakh
rupees” shall be substituted.

(i) the proviso shall be omitted.

Sad/-
(ASHISH GUPTA),
Special Secretary to the Government,
Department of Law, Justice and Parliamentary Affairs.





